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Government of'Part C States

n Act to provide for Legmlat ve A.ssémbliés, Councils of
’VIlmstm‘q and Councils of Advisers for Part C 'States. ‘

[6th September, 1951}
VB it enacted by Parliament as follows : - )
‘ ' PART |

» PRELIMINA;RY R : .
1. Short title and commencement.—(Z grms Act may be called the Govem;
(ent of Part C States Act, 1951,

(2) This section and sections 2, 3, 4, @ 8, 1’7 49; 43 and 44 and the v
irst, ‘Second, Third and Fifth Schedules sball come into force at once ; and
e remaining provisions of this Act shall jcome into force en such date or
ites as the Central Governmeént may by notification in the Official. Gazette
ypoint; and for. this purpose the Central G%)vernment may appoint dlﬁrrem’
Lt,es for different provisjons of this Act a,nd for different States : - - .

Provided that the provisions of se:tions 3,4, 6,7, 8'and 17 shall not come
to force in any of the States of Kutch, 3 ’VIa,napur and Trlpura until such date
“ dates as the Central Government may by notlﬁcatlon in the 0ﬂiclal Gazette

ypoint in this behalf ,

s

2. Interpretation; ~—( ) In this" Act urfiless “the context otherwise

qu1res, { .

a “alt'cle means &in 'article f the Constitution;.

(a) ; ety .0/7 {fzw]ﬁ .
, (0) “Assembly constituency’’ means a constituency p10v1ded :
- exdor—mmade—under—sab-Hection{(—ei-deettorr—t for the puxpose of .
.. elections to; the Leglslatlve Assembly of a State; SO

(c) “Deihi” , except where it occurg in the expression '‘State of o
: Deﬂv . means such area in the State ofjDelhi as the Ceniral Gevern-
- ment may by notification in the Officiall Gazette specify:
_ (d) “‘Blection Commigsion” meang fthe Blection Commission
- appointed by the President under article; 324; ‘

>

(e) “Judicial Commissioner’
Commissioner; : _

: (fy “New Delhi” means such area in the State of Delhi as the
¢ - Central Government may by notificatipn in the Official ~Gazette

inclutles an Additional - Judicial

: specﬁv, . o
(9) * “State’” means any State specified in Part C of the Tirst
Schedule. to the C011st11311t10n e%ef—-bha-ﬁ——B%aepm&-—-/xx»x\/?(_ '

‘%/‘U‘g.
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Lop-the-purposes-ofthis Aoty e—castesxpemﬁed-n irst-Schedule
sall be the Scheduled Castes inl relation to the Part C Smt under Whlch»

-they are o speelﬁed and the ir b /s specified in the Seco d Schedule sh&ll‘
be the Schedy) b A 2
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(3) Any reference in this Act §o the Chief Commlsswner shall, in relatlon
© %0 a State tor the time being . dmipistered by the President through &' Lieu-
‘tenant-Governor, be construed as a1eference to the Lieutenant- Governor

~(4) Any reference in this Act tp laws made by Parliament shall be con-

strued as including a reference to Ordinances made by the President under
article 123.

PART II
LEGISLATIVE ASSEMBLIES

3. Constitution of Legislative Assemblies and theu' compomtlon —(I)
There shall be a Legislative Assemblyifor each State.

' (2) The allocation of seats in th Legislative Assemblies ‘of the States

. of Ajmer, Bhepal, Coorg, Delbi, Hl achal Pradesh and Vindhya Pradesh
shall be as shown in the Third Sche ule.

3) In the Legisiative Assembly of ¢ach State speclﬁed in the first column
of the Third Schedule there shall be the rumber of seats specified in the second

column opposite to ‘that State which shall be filled by direct e]ecblon, and of
those seats—

(a) the number specified in thé
- of seats reserved for the Schedule

third column shall be »the number
Castes, and

(b) the number, if any, specified in the f0u1th column shall be
the number of seats reserved for the Scheduled Tribes.

" (4) The compos1tlon of the Legislative Assembly of any State which it
not specified in the first column of the Third Schedule shall be such as the
President;may by order specify in' relatign to that State.

-(6) As from the date on which the teglslatlve Assemb]yv of Coorg is

after having been ¢uly constituted underithe provisions of this Part. sum:
.moned to meet for its first session, the Coprg Legislative Council shall ceast
; '-;.to&functlon and shall be deemed to be

(2) As soon as may be after this section comes into foree in any State,
" the President shall by order determine—

(a) the constituencies into which}such State shall be dlv1ded

(b) the extent of such constltuenmes

(c) the number of seats allotted ?o each such’ constituency; anc

(d) the number of seats, if any reserved for the Schedulec
Castes or for the Scheduled Tribe‘s in} each congtituency.

{3) The President may, from time to tire, after consulting the. Electior

Commission, by order fﬂfer or amend any or der made by him under sub-seo-
tion, (2), .

,;l ~
17 it
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(4) The Electlon Commission shall— '

, (a) in consultation with the Advmmy Commlttee set up under
sub-section (1) of section 18 of the Representation of the People-Act,
1950 (XLIIT of 1950), in respecti of each State other than Coorg,
formulate proposals as to the delimitation of constituencies in that
~State under ‘sub-section (2), and -

(b) in consultation with the tember of Parliament representing
the State ‘of Coorg formulate prdposals as to the  delimitation of
constituencies in that State underisub-section (2),

d submit the proposals to the President for maklng the orders ‘under the
ld sub.-section (2). -

‘5. Duration of Legislative Assembheg —The Leglslatlve Assembly, unlees :

oner dissolved, shall continue for five Years from the date appointed for its

st meeting and no longer, and the explga‘mon of the said period of five years '

all operate as a dissolution of the Asgembly:

Provided that the said period may, W while a Proclamation of Emergency
sued under clause (1) of article 352 is in operation, be extended by the President

r order for a period not exceeding one year at a time and not extending in any- :

se beyond a period of six months after the Proclamation has ceased to
werate,. ' ‘

setions to the¢ Legislative Assembly of State, there shall be an e ctoral rolf
r-every Asembly constituency. '

much of the roll or rolls £ v any Parhamentary constituency or

7. Qualification for membership of the Legislative Assembly.—A persen

all not be qualified to be chosen to fillja seat in the Legislative Assembly

‘a State unless he—
- (a) is a citizen of India; 7 7
(b) is not less than twenty-five years of age; and

(¢) (i) in the case of a ‘seat reserved for the Scheduled Lasteb or
the Scheduled Tribes of that State, s a member of any of those castes

or tribes as the case may be, andjis an elector for any Assembly
- constituency in that State;

(&) in the case of any oth_ef seat, is-an elector for any Assembly
constituency in that State.

- Explanation.—In this sectien, the ek ression “‘elector”, in relation to &
P P

rlstl tuency, means a person whose nameiis for the time being entered in the
ctoral roll of that constituency.

8. Electxons to the Legislative Assembly. ——The provisions ‘of Part 1 and
rts 11T to XTI of the Representation of the People Act, 1951 (XLILI of 1951),
@ nf any rules and erders made thereunder for the time being in force, shall
ply in relation to an election to the Legjslative Assembly of a State, as they
ply in relation to an election to the ILegislative Assembly of a Part A
ite, subject to such modifications as the President may, after consultation
bh the Electlon Commission, by order direct.

317
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, 9. besstons of the Legislative Ass?mbly, prorogation and dlssolutmn —(1)
« The Chief Commissioner shall, fromi time to time, summon the Legislative

Assembly to meet at such time and plade as he thmks fit, but six months shall
not intervene bétween its. last sitting3in one session and the- date appointed
for 1ts first sitting in the next session

(2) The Chief Commissicner may, from time to tinie,-.'—
1
§
l

‘(@) prorogue. the Assembly;
_(b) dissolve the Assembly.

10 The Speaker and Deputy Spe“}%r of the Legislative Assembly.—
{I) The Legislative Assembly shall, as soon as may be, choose two mem-
~bers of the Assembly to. be respectively szeaker and Deputy Speaker thereof’
and, so often as the office of Speaker or Deputy Speaker becomes vacant, the

Assembly shall choose another member tg be Speaker or: Deputy Speaker
a8 the case may be. | § '

(2) A member holding oﬂ?lce as %peakel or Deputy Speaker of "an

. Assembly——

(o) shall vacate hlS office if he cegxses to be a . member of the
Assembly ; 5

()] may at any time by writing undef his hand addressed, if such
member is the Speaker, to the’ Depu‘oy Sgeaker ‘and if such member
is the Deputy Speaker, to the Speaker, resign his office ; -

‘(c) may be removed from his office by 4 resolution of the Assembly
passed by a majority of all the then members &f the Assembly :-

Provided that no resolution for the purpose ouf clause (c) shall be moved
_'tmless at least fourteen days’ notice has been leen of the intention to
move the résolution’:

Frovided further that whenever the Assembly s dissolved, the Speaker
‘gshall not vacate his office until 1mmed1ately bo}bre the first meeting of
the Assembly after the dissolution.

(3). While the office of Speaker is vacant, the duties of the oﬁ'ice shall ‘be

performed by the Deputy Speaker or, if the oﬁ‘ice of Peputy Speaker is also

" vacant, by such member of the Aosemblv as may be d) termined by the ruales
of procedure of the Assembly. :

-

(4) Durmrr the absence of the S sealer from any srgﬂomg of the Assembly
the Deputy Speaker or, if he is also aosevt such person 4s may be determined
by the rules of. procedure of the Assembly, or, if no such person is present, such
other person as may be determined by the Assembly, shall act as SBpeaker,

(5) Thore shall be paid to the Spea]\m and the Deput)y Speaker of the
Legislative Assembly such salaries and allowances -as may ba respectlvel5
fixed by tho Legi. dative Assembly of the State by law a;;nd until provisior
' inthat behalf is so made, such salaries and allowances s the Chief Com
misgioner may, with the approval of the President, by Ol’}iel determine,

11. The Speaker or the Deputy Speaker not to preszde while a resolutior
for his removal from office is under ‘consideration.—(1) At any sitting of the
Legislative Assembly, while any resolution for the removil of the Speake:
from his office is under consideration, the Speaker or while any resolutior
for the removal of the Deputy Speaker from his office is un&er consideratiort

-

i
}
l
x
ﬁ



?the Deputy Speaker, shall not, though he is present, preside, and the pro-
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ivisions of.sub-section (4) of section 10 shall apply in relation to every such -

‘sitting as they apply in relation to a sfotmg from which the Speaker or, as. the _

tase may be, the Deputy Speaker 1§ absent."
(2) ‘The Speaker shall have the right to speak in, and otherwise to take

‘part in the proceedings of, the Leglsl"a,tlve Assembly while any resolution for

‘his removal from office is under consideration in the Assembly and shall, not-

‘withstanding .anything in section 15, be entitled to vote only in the first in.
stance on such resolution or on any other matter during such proceed_mgs but
mnot in the case of an equality of voﬁes

12. Right of " Chiet Commissioner to address and ‘send messages to the

Assembly.~~The Chief Commissioner may address the Assembly and may for
‘this purpose require the attendance of mgambers ‘and he may also send messages
#o the Assembly whether with respect t6 a Bill then pending in the Assembly
jor otherwise, and when a message is so gent, the Assembly shall with all con-
wvenient dispatch consider any matter required by the message to be taken into
conmderatlon o . /‘ :

13 Rights of the Chief Gomm1ssmner ‘and Ministers as ‘respects the. As-
gembly. —The Chief Commissioner-and every Minister shall have the rlght to

gpeak in, and otherwise to take part in the proceedings of, the Leglslatlveg--

Assembly of the State, and to speak in, and otherwise to bake part in the pro- . SEAN

ceedings of, any committee of the. Leglslatlve Assembly of which he may be
named a member, but shall niot by virtue; of this section be entitled to vote.

: 14, Oath or ‘affirmation by members. —g——Every member of the . Legislative
Assembly of a'State shall, before taking his seat, make and subscribe before
the Chief Commissioner, or some person lappointed in that behalf by him,

gn oath or affirmation according Yo the erm set out for the purpose in the

Fourth Schedule.§ |

15. Voting in Assembly, power of As»emé)ly 30 acs noththstandmg vacancxes :

and quorum.—(I) Save as otherwise provaded in this Act, all questions at
any sitting of the Leglsla'olve Assembly ‘ofta State shall be determined by s
majority of votes of the members present and voting, otnnv than the Speaker
or person actmg as such. » '

(2) The Speaker or person aetmg as suchishall not vote in the first instance
but shall have and exercise & casting vote(in the case of an equality of
votes ‘ '

(3) The Legislative Assembly of a Sthte shall have power to act not-
Wlthsta,ndmg any vacancy in the memberghip thereof, and any proceedings
ih the Legislative Assembly of a State shall be valid notwithstanding that it
is discovered subsequently that some person; who was not entitled so to do sat
or-voted or. otherwise took part in the progeedings.

4 The quorum to constitute a meeting of the Leglslatlve Assembly of &
$tate shall be ten members or one-third of the total number of membels of the
Assembly, whichever is greater. :

(5 ) If at any t1me during a meeting of the Legislative Assembly of a State.
there is no quorum, it shall be the duty of the Speaker, or person acting as such,
sither to adjourn.the Assembly or to suspend the meeting until there is a
quorum , o : i’
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16. Vacation of seats.—(1) N¢ person shall be a member both ‘of Parlias
‘ment and of the Legislative Assemibly of a State, and if a person is chosen a

" member both of Parliament and ofi such Assembly, then, at the expiration of”

such period as may be specified in rules made by the Pres1dent. that person’s
seat in Parliament shall become vapant, unless he has prevxously res1gncd his

" seat in the Leglslat.lve Assembly ¢f the State.

(2) If a member of the Legislagive Assembly of a State—

(a) becomes subject to an| dlsquallﬁoatlon menmoned in section
" 17 for membership of the Assembly, or :

: (b) resigng his seat by wriking under hls hand addressed to the
Speaker,

his seat shall thereupon become vachnt,

+(3) If for a period of sixty days member of the Leglslatlve Assembly
of a State is without permission of the Assembly absent: from all meetlngs
thereof, the Assembly may declare h1s§ seat vacant : . - -

Provided that in computing-the said period of s1xt.y -days no aecount
shall be taken of any period during which the Assembly is prorogued or is
ad]ourned for more than four consecutive days.

;‘1 :
> [ C')J 17. Dlsquahﬁcatlons for membership.—fA person shall be dlsqua.hﬁed for

“being chosen as, and for being, a member of the Legislative Assembly of a -

State, if he is for the time being disqualified for being chosen as, and for being,
s member of either Houge of Parliament { nder any of the previsions of article

102[forofmy~ L medfe on Jors of Ral il T de

18. Penalty ior s1ttmg and voting befi re making oath or affirmation or-

when not qualified or when disqualified.—Ifia. person sits or votes as a member
of the Legislative Assembly of a State before he has complied with the re-
quirements of section 14, or when he knowsithat he is not qualified or that he is
disqualified for membership thereof, he shall be liable in respect of each day

on which he so sits or votes to a penalty of five hundred rupees to be recovered -

a8 & debt due to the State.

19. Powers, prmleges, etc., of. member§ ~(1 Subject to the provisions

- of this Act and to the rules and -standing orders regulating the procedure of

the Legislative Assembly, there shall be freédom of speech in the Legislative
Asgembly of each State.

(2) No member of the Leg1sla,tlve Assengbly of a State shall be liable to
any proceedings in any court in respect of anything said or any vote given by
him in the Assembly or any' committee thereof, and no pergon shall be so
liable in respéct of the publication by or undei‘ the authority of such Assembly
of any report, paper, votes or proceedings. 1

(3) In other respects, the powers, pnTileges and immunities of the
' Legislative Assembly of a State and’of the}members and the committees
thereof shall be such as are for the time bem% enjoyed by the House of the
"People and its members and committees.

4 The provisions of sub- seotlons (1), (2)I and 3) shall apply in relation

vo persons who by virtue of this Act have the irlght to speak in, and otherwise
to take part in the proceedings of, the Legislative ' Assembly of a State or any.

committee thereof as they apply in relation to: members of that Assembly.

G osrlitsed, hlded o 28 Yoy £ 202 dek 757 /75
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20. Salaries and allowances of members.—Members of the Legislative-
Assembly of a State shall be entitled to recéive such salaries and allowances as
may from time to time be determined by the Legislative Assembly of the State

- by law and, until provision in that respect §is so made, such allowances as the-

- namely:—

Chief Commissioner may, with the approvpl of the President, by order de-
termme

21. Extent of legislative power.—(1) Subject: to the. provisions of this-
Act, the Legislative Assembly of a State may make laws for the whole or any
- part of the State with respect to any of the matters enumerated in the State:
List or in the Concurrent List ' '

Provided that the Leglsla,tlve Assembly of the State of Dalhi shal] not -
‘have power to make laws with respect tq any of the following matters,.

& (a) publj_c Order; . ; ) . | ‘ \

(b) police including railway police ;

{c) the constltutlon and powers -of mumclpa.l corpora,tlons and other
local authorities, of improvement trusts and of water supply, drainage,.
electrlmty, transport and other public ;utlhty authorities in Delh1 or-
in New Delhl ;- .

) . ;5; E
: P . .

(d) lands and buildings._vested in or: in the possession of the Union
which are situated in Delhi or in New Deglhi including all rights in-or over-
such lands and  buildings, the collectlor; of rents therefrom and the-

transfer and alienation thereof ;

(e) offences against laws with respect ’go any of the matbers mentioned:
" in the foregoing clauses ;

(f) jurisdiction and powers of all courts with respect to any of the
said matters; and

(g) fees in respect of any of the said matters other than fees taken ln
_any court.

(2) Nothing in sub-section (1) shall delogate from the power oonferred
ont Parlisment by the Constitution to make laws with respect to any matter -
for L3 State or any part thereof

22 Inconsistency between laws made by Parhament and laws made by
the Legislative Assembly of a State.—If any provision of a law made by the
Legislative Assembly of a State is repugnant to any provision of a law made-
by Parliament, then the law made by Parliament, whether passed before or

- ‘after the law made by the Legislative Assembly of the State, shall prevailt

and the law made by the Leglslafoxve Assembly of the State shall, to the extent.
of the repugnancy, be void.

Eaxplanation.—For the - purposes of thls section, the expressmn “law
made by Parliament’’ shall not include any law which provides for the exten.

ez g
R

sion to the State of any law in force in any other part of the terittory of India/.

23. Sanction of the Chief Commissioner required for certain legislative-
proposals.—No Bill or amendment shall be introduced into, or moved in. the

Legislative Assembly of a State without the previous sanction of the Ch’ef

J s Gy 23 o gt 7oF 5%
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: Commlssmner if such Bill or. amendment makes provision -with respect to any

-of the following matters, namely £

(a) constltutlon and organis tion of the court of the Judicial Commis- ..
sioner; ’ : - S B

" (b) jurisdiction and powers cf the court of the Judicial Lommissio'ner

“with respect to any of the matters 1n the State List or in the Concurs -
rent List ;

-

() State Public Service Co.mmission.' '

24. Special. 'provisiong as toi financial Billé.—(]) A Bill or amend-
-ment._ shall not be introduced int®, or moved in, the Legislative Assembly
~of a State except on the recommehdatior, of the Chief Commissioner, if such

“Bill or amendment makes provi 1on‘ for any of the following matters,
amely :— . ’

(a) the imposition, abolition, remission, alteration or regulation
of any tax ; i :

_ {b) the amendment of thellaw Wlth respect to any ﬁnzmma,l obhga- '
tions undertaken or to be updertaken by the State ;

(c) the approprlatlon of mdneys out of the Consohdéted Fund of the '
fSta,te : ~ -

(d) the decla,rmg of any xpenditure to be expenditure charged -
‘on the Consolidated Fund of the State, or the increasing of the amount --
of any such expenditure ; '

(e) ‘the receipt of money on account of the Consohdated Fund of
the State or.the custody or, 1ss‘ue of such money :

¥ :
Provided that no recommenda on shall be required under this sub-

section for the moving of an amendrdent making prov1smn for the reductlon )
or abohtlon of any tax. :

(2) A Bill or amendment shall ot be ‘deemed to malke provmon for
any of the matters aforesaid by reason only that it provides for the imposi-
“tion of fines or other pecuniary _penalties, or for the demand or payment of
~fees for licences or fees for services re dered or by reason-that it provides
“for the imposition, abolition, remission alteration or regulation of any tax
by any local authority or body for ftocal purposes,

(3) A Bill which, if enacted and br ughb into operation, Would 1nv01ve o
-expenditure from the Consolidated Fung of the State shall not be passed by -

ucommeﬂnded to that Assembly the consideration of the Bill.

- .the Legislative Assembly of a State unle@)g1 the Chief Commissioner has re:’

Legislative Assembly of a State shall not Japse by reason of the prorooa,tlon ,

25. Procedure as to lapsing of %ﬂls ~—(I) A Bill pending in the
-of thé Assembly.

|
(2) A Bill which is pending in the Leg\lslatlve Assembly of a State sha]]
lapse on. a dissolution of the Assemblyz

26. Assent to Bills.—(I) When a Bﬂl has been passed by the Legis-
Jative Assembly of ‘a State, it shall be presented to the Chief Commissioner

-and the Chief Commissioner shall reserve ‘ohq Bill for the consideration of the.k
President. Vo

\ SN
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(2) When a Bill is reserved b y a Chief Commlssloner for the considera-
#ion of the President, the Pres1de t shall-declare either that he assents -to t.he
.Blll or that he Wlthholds assen therefrom

‘Provided that the President, nﬁxay direct the Chief Gomm1ss1one1 to return

i - -the Bill to the Legislative Assembly together with a message requesting that

~the Assembly will reconsider the Bill or any specified provisions thereof and,
«4n particular, will consider the desmablhty of introducing any such amend-
ments as he-may recommend in his message and, when a Bill is so returned,
“the Assembly shall reconsider it aeeordmgly w1th1n 8, perlod of six monthe -
“from_the date of receipt of such Lgxessage and, if it is again passed by -the
Asgsembly with or without amendment, it shall be presented again t0 the
Premdent for his corsideration. l .

27. Rbquirements as to sanction a;ld reeommeqdations to b" regarded ap
matters of procedure only.—No Act of the Legislative Assembly of a State, and
ne provlsmn in anysuch Act,shall be invalid by reason only that some
prewous sanction or recommendatlon required by this Act - was not.
given, 1f assent to that Act was given bV the President.

© 98. Annual financial statement. —(1) The Chief Commissioner of*each.
‘State shallin respech of every financjal year cause to be laid before the Legis-
dative Assembly of the State, with the ‘previous approval of the President,

-a-gtatement of the estimated rcoelpts and expenditure of the Stite for that

year, in this Part referred to as the annual financial statement”
(2) The éstimates of expenditure embodled inn the annuﬂl financial sta.’oe

~ment shall show separately—

(a) the sums reqmred t0 meet expendlture described by this Aect
a8 expendlture charged upon the Consohdated Fund of the Stat,e and

-(b) the sums required to meet ot.her “expenditure proposed. to be
. made fromi the Consolidated Fund of the State,

and shall ”llStanulSh expendi ture on revenue account from other expendi-

- bure,

(3) The following expendxtme shall be expendltare charged on the Con

’ -~sehdated Fund -of each State—

(@) the emoluments and allowances of the Chief Commissionér and
other expeuditure relating to'his oﬁiee as de’oermln d-by the Premdent
by general or special order ’

(b) the salaries and allowances of the Speakel and the Deputy Speaker
-of the Legislative Assembly ; :

(c) expenditure in respec’o of the salaries a,nd allowances of a- Jud.»
-eial Co nmissioner ;

(d) any sums requlred to samsfy any judgment decree or award.
;-of any dourt or arbitral tribunal;

(¢) any other expenditure declared by the Constitution or by law
made by Parliament or by the Lemslatwe Assembly of the Stato to be ‘
80 charged.

29. Procedure in Legislative Assembly w1th respect to estimates.—(7) So
auch of the estimates as relates to expenditure charged upon- the Con-
golidated Fund of a State shall not be submifited to the vote of the Legis-

. dative Assembly of the.State, but nothing in this sub-section shall be con-

atrued as preventing . the dlscussmn in the Legislative Assembly of any of
4hose estimates, s -

3 Sug. by 8.5 OF At of /957
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(2) So much of the said estimated as relates to other. .expenditure shal}
be submitted-in the form of demands for grants to the Legislative Assembly,
and the Legislative Assembly shall haveipower to assent, or to.refuse to assent,.

to - any demand, or to assent to any-démand subject to a reductlon of the
amount, speclﬁed therem

(3) No demand for a grant shall be thade except on the recommendation.
of the Chief Commissioner. o

30. Appropriation Bills.—(1) As soon\as may be after the grants un-
der section 29 have been made by the Agsembly there shall be introduced -

a Bill to provide for the appropriation out of the Consolidated Fund of the
. State of all moneys required to meet-—

(@) the grants so made by the Asse bly, and

(b) the expendlture charged on the{Consolidated Fund of the State
but not exceeding in any case the amoupt shown in the statement pre-
viously laid before the Assembly. :

(2). No amendment shall be proposed to auy such Bill in-the Leglslatlve
Assembly which will have the effect of varyigg the amount or altering the
destination of any grant so made or of varying the amount of any expendi-

_ ture charged on the Consolidated Fund of the State, and the decision of the

person presiding as to whether an amendment is 1na,dm1ss1ble under this
sub-section shall be final. | '

{3) Subject to the other provisions of this Act no money shall be with-
drawn from the Consolidated Fund of the State except under appropriation
made by law passed in accordance with tho pro 1s1ons of this. sectlon

31. Supplementary, addltlonal OT @Xcess gra.nts 1?(1) The Chief Commis-
gioner shall—
(@) if the amount authorlsed by any law }pade in accordance with.
the provisions of section 30 to be expended foria particular service for
_"the current* financial year is found to be insuffi¢ient for the purposes of
that year or when a need has arisen during the current financial year .
for supplementary or additional expenditure Wpon some new service
not contemplated in .the annual financial statement for that year, or

“(b)-if any money has been spent on any sefvice during a financiak
- year in excess of the amount granted for that sefvice and for that year,

cause to be laid before the Legislative .Assembly \;)f the State, with the
previous approval of the President, another stapeinent showing the
- estimated amount of that expendlture or cause to{be presented to the
Legislative Assembly of the State with such prevm‘us approval a demand
- for such excess, as the case may be. z .
' (2)- The provisions of sections 28 29 and 30 shall h‘ive effect in relation
to any such statement and expendltur(, or demand d also to any law .to .
be made authorising the appropriation of moneys out of the Consolidated
Fund of the State to meet such expenditure or the grant in respect of such
demand as they have effect in relation to the annual fihancial statement and
“the expenditure mentioned therein or to a demand for a grant and the law
to be made for the authorisation of appropriation ;};moneys out of the
Consolidated Fund of the State to meet-such expenditihre or grant.

[PUUES——
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make rules— %

P

'32. Riles of procedure —(I) The : Leglslatwe Assembly of a State

may make rules for regulating, subjdct to the provisions of this Act, its pro-
cedure and. the conduct of its business:

Provufed that the. Chlef Commlstloner shall, afLer consultation with- the
Speaker of the Legislative Assembly nd with the a.pproval of the Pres1denh

s

(a) for securmg the timely ggompleti‘on of ﬁnancml busjness ;

(b) for regulating the proce ure of, and the conduct of business

in, the Legislative Assembly in la,tmn to any financial matter or to

any Bill for the appropriation of nzone_ys out of th(= Consolidated Fund
of the State.

S.«-

(2) Until rules are made under sub- éectlon {I), the rules of procedure and
gtanding orders with respect to the Legi dlative Assembly of the State of Uttar
Pradesh in fores immediately before thisisection comes into force in any State
ghall have effect in relation to.the Legls ative Assembly of that State subject

. to such modifications and &d&pfatmns ay may be made therein by the Chief
_ Comnnss*oner .

s

33. Language to be used in theK Legislative Assembly. —(I) Not-

Wlthstandmg anything in Part XVII of ghe Constitution but subject to the -
Liegislative Assembly of aState shall

provisions of article 348, business in the

‘be transacted in the official language or laiwuages of the Ste.te or'in- Hmdx or
m English, R , g ‘

(2) Unless Parliament or the Leglslatxve Assembly of the State by law
otherwise provides, this section shall, afterithe expiration of a period of fifteen-

Jears from the commencement of the Consiltumon have cf‘fect as if the words

‘ or in English” were omxtted therefrom. }

34. Restriction on “discussion in the Legislative Assembly.——No

. «diseussion shall take place in the Legislative Assembly of a State with res.

pect to the conduct of any Judicial C

ymmissioner or of any judge of
the Supreme Court or of a High Court i

m the discharge of his duties.
35. Courts not to inguire into proceedings of the Legislative Assembly.—

_(]') The validity of any proceedings in the Legislative Assembly of a
.State shall not be called in question

irregularity of procedure,

on the ground of any. alleged -

of Part C‘ States 1325

s

(2) No officer or member-of the Legislative Assembly of & State in whom .-

powers.are vested by or under this Act for 1

regulating procedure or the conduct
.of business, or for maintaining order, in

the Legislative Assembly shall be

-gubject to the jurisdiction of any court in respect of the exercise by him of
‘those powers. .

PART|IIT
_ Counocir 0¥ MINISTERS
36. Council of Ministers.—(1)’ There(isha,il be a Council of Ministers in

éach State with the Chief Minister at th
Commxssmner in the exercise of his func’m%ls in relation to inatters with res.

. pect to which the Legislative Asgembly o the State has power to make law

"L Qi buy .6 of Act 7 of 195

€ SR e
e A T

head to aid and advise the Chief -
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except in so far as he is requlred by any laib to exéTéiSe'aIiy judiciél or qua 8-

Provided that, in case of dlﬂ'er( nee of olpinion between the Chief Commm«
sioner and his Ministers on any matter, the Chief Commissioner shall refer-
-it to the President for decision and act aeccor mg to the decision given thereon.

by the President, and pending such decisidn it shall be competent for the-
Chief Commissioner in any case where the ga,tter is-in his opinion so urgent.

that it is necessary for him to take lmmedlate%actlon to take such actlon or t0~ ’

glVe such dlrectlon in the matter as he deemQ necessary

Provided further that in the State of Délhl every decision taken by a..

‘Minister or by the Council in relation to any, matter concerning New Delhi.
shall be subject to the concurrence of the Chw%i Commissioner, and nothing in..
this sub-séction shall be construed as preventing the Chief Commlssuoner n.

case of any difference of opinion between him gnd his Ministers from taking”
such action in respect of the administr d.thIl of Nt oW De]h1 as ho in his'discretion. - -

considers necessary.

' (2) The Chief Commissioner shall, when he i 15 present premde at meet1ngs~ '

of the Council of Ministers, and, when the Chief Commissioner is not present,.
“the Chief Minister or, if he is also not present, sugh other Minister as may be-
determined by the rules made undeér sub- secfﬂo*x (.Z) of section 38, shall preside.
at ‘meetings of the Council.

gt

(8) If any question arises as to whether any @atter is or is not matter

ag respects whlch the Chief Commissioner is réquired by any law to exercise-
- any judicial or quasi-judicial functions, the deomon‘ of the Chicf Commisgioner .

thereon shall be final, . S : oo .

<

(4) If in the State of. Delhi any questlon amse@illas to whether any matter-
smn of the Chief Commls~ 2

is or is not.a matter concerning New Delhi, the de
sioner thereon shall be final :

Provided that in case of any difference of ojiinion betwoen the Chiof

Coinmissioner and his Ministers on such-question, i shall be referred for the-
decls10n of ‘the President and his decision shall be ﬁna]

(5} The guestion Whether any, and if so what, ;advme was tendered by

mestels to the Chief Commlsswnex shall not be i mgq ired into in any court.

37.. Other provisions as to' Ministers.—(Z) The thief Minister shall be
appointed by the President and the other Ministers. shall be appomted by fhv

President on the advice of the Chief Minister. g
2) The Ministers shall hold office dur]nﬂ the plea}sure of the President..

(3) The Council of Ministers shall be collecbxvely% esponsible to the Le--

i

gislative Assembly of the State.

’;\ .
(4) Before a MiniSter tnters upon his office, the Chief Commissioner shall

administer to him the oaths of office and of secrecy accprding to the forms
set out for the purpose in- the Fourth Scicdule. %

(5) A Minister who for any period of six comeo‘ntlve months is not a:
member of the Legislative Assembly of the State shall a,t the expiration of”

that period cease to be a Minister. |

(6) The salaries and allowances. of Ministers shall be such as the Lems .
 lative Assembly of the State may from time to time 'by law determine, and,.
until the Legislative Assembly so determines, shall be determmed by the-

Chuf Co.mn issioner with the approva] of the Presxdant !

W
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'88. Conduct oi‘ busmess ——(1 ) Theg }?remdent sha.ll make rules—— -
(@) for the allocation of business to the Ministers ; and

() for the more convemeqﬁ transaction of business with the-
Ministers, including. the proceflure to be adopted in the case of a. .
dlﬂ'erence of opinion between the Chief Commissioner and the Couneil,

‘of Ministérs or a Minister and inirelation to any matter concerning New-
Delhi. . . . \ ’

(2) Allvexecutive a(}f}l()l-l of the Chief Commissioner, whether taken on the-

advice of his Ministers or otherwise, shali be expressed to be taken in the name-
of the Chief Commissioner.

‘ {(#) Orders and other instrurientsimade and executed in the name of the:

- Chief Commissioner shall be authenticated in such manner as may be specified. '
"in rules to be made by the Chief Commiissioner, and the validity of an order or-

" instrument which is so authenticated shall not be called in question on' the

ground - that it is not an order or instz ument made or executed by the Chief-
-Commissioner,

PAR{I‘ v

. MisorL: ANEOUSV
' _39 Gonsolxdated Fund of the State

E-bre—Stptogr O A]mer, Bhopal Coorg, Delhi, .
Hnna,chal P adesh and de.hya Pradesih, and as from such date asy Mnay, be-
this behalf by the Centrali fiovernment by ‘notificapiof’ inthe _
)fﬁclal Gafetto in the case of any other Ptate, all revenues received in phat

relation to-
State has

'g‘islative Assembly of tha
naie from the .Consolidated Fund of
o nqr\]nlc.hnl fand ta b J-iidre -

Aeadl
T UTTUTUIOUUL

(2) No moneys out of tho Consolidated Fund of a State shall be appro-
priated except in accordance with, and for the purposes and in the manner-
prov1ded in, this Act : . ’

z at any time at the credit of the.
less than such amount as ’ohe Presi-. ,

- Provided that the balance standin
/Jonsohda.ted Fund of a State shall not beé
jent may by order, spemfy

; (3 The custody of the Conqohda,téd Fund of a State,"the payment of-
(moneys into such Fund, the withdrawal of moneys therefrom and all other
Ima,tters connected with or ancillary ‘to [those matters shall be regulated by
rules made by the Chief Commissionér with the approval of the- Premdent

" 40. Relation of Chief Gommlsmon 411& Tis Ministers to the President.—
‘Notwithstanding anythingin the foregoing provisions of this Act, the Chief"
‘Commissioner and his Council of Mingsters shall be under the general
.control of, and comply with such particylar directions, ifany,as may from -
time to time be given by, the President. .

41. Provisionin case of failure of constitutional machinery.—If the-
“President, on receipt of a report flom the Chief Commissioner of .
.State or otherwise, is satisfied that-a, situation has arisen in whioch the ad-
sministration of the State cannot be carried on in accordance with the pro--
vlsxons of this Act, the President may} by order, suspend the operation of’

¥ Sube. 47/3‘7@'40679‘/9 oo
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all or anyof the Eoreaomg prowswns of &

Govemment of

‘art G States

is Act for such pemod as he thmks.

fit and make such incidental and consefjuential provisions as may appear

to him to be necessary or expodient for.a
with tbe provisions of article 2,9,

42, Constitution of Councils of Advis

President may, by notification in the Offi
States of Kutch, Manipur and-'I'ripura a

ministering the Sta’ce in aceordance

rs in the case of certam States.—The
ial Gazette, constitute for any of the

number of membors as he may think fit. for the purpose of assisting the Chiof

~Commissioner in the discharge of such
may be specified by the President, anl
Counoil shall define the powers to ba exerg
by the Council -

43. Power of the President to remoJ
in giving effect to the provisions of this
. the coustitution of the Legislative Assen

f his functions under article 239 as
(' the notification constibuting such
ised and the procedure to be followsd,

o difficnlties.—If any difficulty arises
Act and, in particular, in relation to
bly for any State, the President may

by order do anything not inqonsistent with such provisions which appear to

him to be necessary or_expedlent for ¢

44. ‘Amendment of certain enacinie
“. Fifth Schedule are hereby amended to the
in the fourbh column thereof,

[See sections

. Aheri

1(2) and %2)]
led Oastes in certain

Ajmer

he purpose of removing the difficulty.

hts.—The enactments specified in the
extent and in the manner mentioned

art O States

. Kalbelia

1 21
2. Bagri 22. Kanjar
3. Balai . Khangar
4. Bambhi 24. Khatik
5. Bansphod . Koli
6. Baori . Koria
7. Bargi Kuchband
_ 8. Bazigar . Mahar
9. Bhangi . Meghwal
10. Bidakia . Moochi
11. Chammar . Nat
12. Dabgar . Pasi

' 13. Dhang, Raigar
14. Dhe Rawal

1 Gé,roda 38. Thoyi
Gancha 39, Tirg
20, Jatava 6 40. S&ns:

foureil of AdVLseLs consisting of suoh-

LA()'[‘ SLIX
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. Bhopal |

. Adi Dravida
. Adi Karnataka)
. Adiya

. Balagai

O

. Holeya
. Madiga

[ =T S N U

. Adi-Dharmi -
. Agria '
. Aheria

. Balai

. Banjara
. Bawaria,
. Bazigar

0 NS A WD

17. Gharrami ;
~ 18. Jatya or Jatav Chamar
' ulaha (Weaver)
abirpanthi
Kachbandha

o AT
RIS . .

10.
11,
12.

22,
23.
24,
*.95.
26.
21,
28,
29.
30.
'31.

32.
\:3.
4.

35

ehtar, Bhangi}

. Mahar
. Mang - .
. Nut

. Silawat, _

. Muchi}! .
8. Mundala

9. Panchama '

Paraya
Poleya-

Samagara,

Kanjar
Khatik
Koli
Lalbegi
Madari
Mallah
Mazhabi
Megwal -
Mochi
Nat (Rana)
Pasi
Perna -

Ram Dasia -
Ravidasi or Raidasi -




Govemment of sZ’art O’ States L {AcT XLIX .
H zmachal Pr desh ' .
' 16. Kabu‘panbﬁl or Jula.ha. or
or Keer /
17.~Koh. /
18. Mazhabi
19. Mochi}n ,
% 20. Nat
6. Ba,vé‘arla, L 21, Od/
. Ba.z%\a,r : | 22. Pasi
‘8. Besi \ ' : - % - 93. Phrera _
9. Bhanjra i  24./Ramdasi or Ravidasi
8 10. Chamar\ L ‘i . Ramdasia
- .- . 11, Chanal A . Rehar
© ., 12, Dagi - \ - . Sansi
13. Daole 28. Sapela

14. Dhaki or Toori
15. Doom or Doomna

29, Sikligar -
30, Su‘klband

1. Basor (Bansphor) \ | 6. Dom _
2. Chamar 7. Domar or Doris
" 3. Dahait ; \ . Kuc‘hbandhia '
- 4. Dharkar: . Mohtar or Bhangi o
‘ ' Dhanuk ' S
5. Dhor ' \\ 1% Mochi

THE SECOND SCHEDULE | L

[See sections 1(2) and 2(2)] |
Scheduled Tribes in certain Part C iStates

H

Bhopal \ ‘%

2 1, Bhil ‘5 Mogla

S © 2. Gond 6 P?rdhl

: 3. Karku 7\ Sdharia, Sosia or Sor

4, Keer \\ C ‘

Coorg ‘ \ i

1. Korama - | o 4, Max;a,tha

2. Kjdiya - ' : 5. Meda\ ,

. ' ' : 6. Yerai\f\? - | i
. 1\ :

1
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THE THIRD SCHEDULE
[See seoblons 1(2) and (4)]
- Table of Seats in the Legislative Assemblzes

e L

b

Total Seats re- Seats re- -
. number served for served for

State of geats Scheduled Scheduled
B ; Castes - Tribes
1 s 3 4
{jmer ‘. c e il'30 _ 6 ..
thopal = 1. ‘ i\ 30 5 2
joorg . b 24 3 3.
yelbi . . . . . ... s 6 |

Iimachal Pradesh . . e . sef4d -&-L‘q;& "L

’-:indhya Pradesh

THE FOURTH SCHEDULE

[ See sections 14 and 37 (
Forms of Oaths or Alffirn
, 1

FORM OF OATH OR AFFIRMATION TO BE
OF THE LEGISLATIVE AS3H

“YI, A.B., having been elected a member of
,f : do swear in the mame of God that T will 1
solemnly affirm

/0 the Constitution of India as by law estabhshed and 1

)

ations

MADE BY A MEMBER
IMBLY

bear true faith and allegiance
that I will faithfully discharge

he duty upon which I am about to e_mter

Clls.- oy .13 of At 32.9F 5% ( w‘ff‘ 1-7-54)

the Legislative Assembly,

531

e
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AI‘ORM OF OATH OF OFFICE FOR ’ MEMBER OF THE COUNCIL
- ‘OF MINIST S

“I AB, d awear in tho name of God that\I will bear true faith: and alleglance
solemnly affirm °

to the Constitution of India as by law established, that I will fmthfu]]y and. con-
- scientiously -dischargé my duties as a Minister for the State Of.......c:..... , and

that I will do right to all manner of people in actordance with the Oonstltutlon and .
the law without fear or favour, a,ﬁ"ectlon or illwill.” . .

111

: FORM OF OATH OF SECRECY -FOR A ME BER OF THE COUNCIL OF
: : MINISTERS .
. swear in bha name of. God
I A B., do . solemnly affirm -

thtI

ill not dlrectly or 1nd1.rectly

: commumcate or reveal to any person or persons any, matter which shall be brought
~ under my consideration or shall become known to mp as a Minigter for the State of

veou......0%c0Db 88 may be required for the due {ischarge of my duties as such
Minister.” ‘ : ' - ;
THE FIFTH SCHEDUL
[See sections 1(2) and 44§
Enactments amended '
Year Number Short title .. , An%i‘\fndments '
1;-~2-' 3 | 3441 SR
1950 XLIIT The - Répreéenta- In clause (cc) of ;seétmn 2, for the words,
“tion of the People figures and lettér “or group of such States
: Aect, 1950. . referred to in ‘section 27A” the words
L “gpecified in bheﬁﬁrsb column of the Fifth
Schedule” ghall ibe substltuted

F

In section 27A—

(¢) for the first gnd the second provisos
. to sub-section (1) the following pro-
viso ghgll be® ubstltuted namely :—

“Provided that fo‘r the purpose of filling
the seat allotted to the States of
Ajmer and Cobrg or to the States of
Manipur and Tripura, there shall be .
an Electoral @ollege for each of the
said States.” ;

(%) in sub- sectlons (2), (3) and (4), the
-words “‘or group ¢ of States™, where-
- ever they ocour, sha,ll be omltted

(4¢7) in sub-section (3), the words “‘as the
case may be” shall be omitted ;

" (i) for sub-section (), the following sub-
" sections  shall ‘be = substituted,
Cdamoly i v
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: Short tltle ~ ,B L Am‘endments

1 “(5) The electoral college for each of the
i . States of Ajmer, Bhopal, Coorg,.
i Delhi and Vindhya Pradesh shall
E consist - of the members of the
X Legiclative Assombly = of = that -
! State.,

6) The electoral college for the group '
- 1. ofStatesof Bilaspur axid Hlmachal
Pradesh shall consist of—

: I B o  \(a) the member of the House of the '
~ T S - People representing. the State
L of Bilaspur ; and

B , - : _ (‘) the members of the Leglslatlve

. Assembly of the State of Hima-
‘ﬁ chal Pradesh.”

. 27B, the words “or group of -
hall be omitted. '

In olause (k) of section 27C, the words “or
group ‘of States”, in the two places Where
they oceur, shall be omitted.

In  sectior
States”

- For section ¥27E the followmg sootion shall
be substltﬁted name]y —

- “2T7R. Pro%fdure as to orders. 'delimiting.

T Cons ;'tuenoies.——The Election Corm- .

missign shall, in consulfation with

the A,dv1sory Committee set up un-

der sub-section {I) of section 13 in

respedt of each Part C State speci-

fied ini the first column of the Fifth

Schediile, formulate proposals as to-

) : , the dblimitation of constituencies

- L _ in that State under section 27C and

, ' ' submif the proposals to the Presi-

. dent fpr makmg the order under
o e o that sec’mon

In sub section {I) of seotwn 27F, the words
“or group of States”, in the two places
' Where they ogeur, shall be omitted.

-In sub- secmon’(]) of section 271, for the
‘words ‘“elected members -of the Coorg

- Legislative Council”, in the two places
‘ where 'they @cour, the words ‘““members
of the electoral co]lege for the State of
Coorg” shall he substituted. "

In section 27J, ithe words “or the. elected
members of t te Coorg Legislative Couwncil”

~ and the words “‘or Couneil, a3 the case may

[ o - be” shall be oinltbed



.
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~ Yenr . Number  Short title - V- Amendmeiits
S 2 3 . 4

. For section 37K, the following seotlon shall -
be substit ed namely :—

" “97K. Eldctoral Colleges for certain Statea

~ Jor which Legislative Assemblies have
\constituted. ~—Notw1thst,a,ndmg
i in the foregoing pro-

r any of the States specified,
st column of the Fifth
Scheduld, then as from the date on
which the Legislative Assembly o!
such Stade is, after having been duly
constitutgd under that Aet, sum.
~ moned to} meet for its first session
any electpral college for the timc
being functioning for such State
under section 27A shall be deemec
o to be disdolved and ‘the electora
, -collega fof such State shall b
. : ’ deemed to ¢onsist of the electec
members lof the. Legislativ:
Asgembly of that State.” :

< : o ; For the Fifth Schedule, the following
: ' L ' Schedule shall be gubstituted, namely :~

T ‘ : . “THE FIFIH SCHEDULE.
1 o : [See soctions 27A(2), 27B, 27C(a), 27E

27F(I) and 27K.]

N umber of members. ¢ Electoral O'olleges

Number
Name of State of
members
1 X : 2
L Kubch .. \ 30
) 2. Manipwr . . 1. . 30
3. Tripura . . \ . 307

i

H v

1951 XLIII The Representa- In clause (g)'of sub- sectlciln (1) of section !
tion of the People the words “or group of such States” sha
Aect, 1951, " be omitted. - |

In clause (b) o_f sub-section; (2) of section 1!
the words “‘and also the; elected membe;
of the Coorg Leglslatwe Couneil,
necessary® shall be omibted.




Govemment ot f%nt C States

Lol .Nuniber‘ Short tltle ‘Ek Amendments
1 2 - 8 4

In th proviso to section 13, the Words ‘or
 groip of such States” and ‘or group of
- States” shall be omitted.
In sectjon 39—

(i) in sub-section (I), the words “or by
\the elected members of .the Coorg
Legislative Council” shall be omitted;

. ; , TR

in sub-section (2), the words “or the
dlected members of the Coorg Legis-
~1&tive Councll” shall be omitted ;

(¢33) 1

Cobrg Leglslatlve Council, a8 the
casp may be” shall be omltted o

In sub-section (3) of section 53, the Words
sor the dlected members of the Coorg
Legislative Council”, in the -two places *
"where they occur, shall be omitted.

" In sub-sectign (2) of section 71, the words

" “including the elected members of the
Coorg L glslatlve Council” shall be
omitted. !

" In section 147, the words “or the olected
members of the Coorg Legislative Council”
shall be onditted.

In sub-section (2) of section 152, the words
“or by thelelected members of the Coorg
. Legislative { Council” and the words “or
a list of elected members of the Cong ,
~ Legislative Council, ag the case may be”
- ghall be omipted.

I
£
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